DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART -II
(General information relating to Legislative & other matteers)

Thursday, 26 August,1999/Bhadrapad 04,1921(Saka)
NO, 48

SUB: Provision regarding payment of pension to Ex- MLAs.

Kind attention of all the MLAs is invited to Section
9 of the Members of Legislative Assembly of the NCT of Delhi
(Salaries, Allowances, Pension, etc.,) Act, 1994 with regard
to payment of pension which provides as under :-

"9. Pension-(l) There shall be paid a pension of rupees
three hundred per mensem to a Member on completion of four
years continuously or in parts, out of the term of five
years:

Provided that where any person has served as a Member
aforesaid for a period exceeding five years, there
shall be paid to him an additional pension of seventy
five rupees per mensem for every completed year in
excess of rupees three hundred subject to a maximum
of seven hundred and fifty rupees per mensem.

(2) Where any ex-Member entitled to pension wunder sub-
section (1) =

(i) is appointed to the office of the President or
Vice President of 1India or is appointed to the Office
of the Governor of any State or the Lt.Governor or
Administrator of any Union Territory;

(ii) becomes a Member of the Council of States or
the House of the people or of any Legislative Assembly
of a State or Union Territory or anv Legislative Council
of a State; or

(4id.) is employed on a salary under the Central

Government, or any Corporation owned by or controlled

by the Central Govt.or any State Govt. or any 1local

authority or becomes otherwise entitled to any .remuneration
from such Government, Corporation or local authorities,

as the case may be shall not be entitled to any pension

under sub-clause (1) for the period during which he

continues to hold such office or as such Member or

is employed, or continues to be entitled to such remunera-

tion

Provided that where the salary payable to such ex-Member for
holding such office or being such Member or so employed
or where the remuneration referred to in clause (iii)
payable to such ex Member is, in either case, less
than a pension payable to him under sub-section (1)
such ex-Member shall be entitled only to receive the
balance as pension under that sub-section.
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(3) Where any ex-Member entitled to pension under sub-
saction (1) is also entitled to any pension from the Central
Government or any State Government or any Corporation owned
or controlled by the Central Government or any State Government,
or any local authority wunder any law or otherwise, then-

(a) where the amount of pension to which he is entitled
under such law or otherwise is equal to or in excess
of that to which he is entitled under sub-section (1),
such ex-Member shall not be entitled to any pension
under that sub-section; and

(b) where the amount of pension to which he is entitled
under such law or otherwise, is less than that to which
he is entitled under sub-section (1) such ex—-Member
shall be entitled to pension under that sub-section
only of an amount which falls short of the amount of
pension to which he is otherwise entitled under that
sub-section:

Provided that any pension (whether known as Swatantrata
Sainik Samman Pension or by any other name received
by, such ex-Member as a freedom fighter shall not be
taken into account for the purposes of this sub section
and he shall be entitled to receive such pension in
addition to the pension to which he is entitled under
sub-section (1).

fdentical statutory provisions existed in the Members
of Metropolitan Council (Salaries,. Allowances and Pension)
Order 1966 issued by the Government of India, Ministry of
Home Affairs.

_The above statutory provisions are being brought to
the kind notice of MLAs with the request that they may kindly
xeep the same in view while claiming pension either?ex—MMC

or as an ex-MLA at the relevant point of time.

S.K.SHARMA
SECRETARY
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